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Joint Committee Report 

In The Matter of Original Application No. 215 OF 2024 (WZ) (Uttam Manohar 

Mokal Vs State of Maharashtra & Ors.) 

 

1.0  BACKGROUND 

1.1 The Original Application No. 215 OF 2024 (WZ) filed by Uttam Manohar 

Mokal Vs State of Maharashtra & Ors. before the Hon’ble National 

Green Tribunal (NGT) which has highlighted concerns regarding the 

adverse environmental impact caused due to pollution caused to the 

land as well as other water bodies by respondent M/s Karamveer 

Shankarrao Kale Sahakari Sakhar Karkhana Ltd. (Distillery Division) on 

the impugned lands surrounding Gat No.210/3 of village Kolgaon Mal, 

District Nashik.  Further, it is also alleged that the industry is 

discharging its effluent to the fields and into mined-out stoned 

quarries, wells and other water-bodies, situated and adjoining Gat 

Nos.190, 191, 194/1, 194/2, 195, 196, 200, 200/1, 201/2, 202, 203, 

204/1, 204/2, 205/1, 207, 208 and 209/2 of village Kolgaon Mal, Taluka 

Sinnar, District Nashik, in violation of the Consent to Operate (CTO). 

The applicant has annexed the photograph of the tanker by which the 

effluent is being discharged on the land.  
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1.2 Considering the averments made in the application and the prima facie 

evidence produced on record, Hon’ble NGT find that substantial 

question relating to the environment is raised in this case.  Therefore, 

admitted the application and directed vide order dated 14.11.2024 as 

follows  

……7. We deem it appropriate to constitute a Joint Committee 

comprising one member each of Maharashtra Pollution 

Control Board (MPCB), Central Pollution Control Board 

(CPCB), District Collector, Nashik,  MPCB being the nodal 

agency of the Committee, with a direction that the Committee 

shall visit the site in question after issuing notice to the 

applicant about the date and time of its visit and submits its 

report with respect to the allegations made in the application, 

within a period of one month from the date of uploading of this 

order.  The said report shall be submitted before us by the 

MPCB by e-mail at ngt-pune@gov.in preferably in the form of 

searchable PDF/OCR Support PDF and not in the form of 

Image PDF. 

 

1.3 Copy of the aforesaid order of the Hon’ble NGT dated 14.11.2024 is 

given at Annexure-I. 
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1.4 In compliance with the aforesaid order following members have been 

nominated by the concerned departments 

1.4.1 Mrs. Hemangi Patil, Sub Divisional Magistrate, Niphad, Dist-

Nashik.  

1.4.2 Shri Limbaji S. Bhad, Regional Officer, Maharashtra Pollution 

Control Board, Nashik 

1.4.3 Shri Rajendra D Patil, Scientist ‘E’ - Regional Director, Central 

Pollution Control Board (CPCB), Pune 

1.4.4 Shri Surendra Deshmukh, Tahasildar, Sinner, Dist-Nashik. 

 

2.0 VISIT OF THE COMMITTEE 

2.1 The committee conducted a site visit on 19.12.2024 at Kolgaon Mal, 

Taluka Sinner, District Nashik, as mentioned in the application. The 

applicant was present throughout the visit. The committee heard the 

applicant's grievances and interacted with industry representatives. 

The industry is located at Gautamnagar, Post Kolpewadi, Taluka 

Kopargaon, District Ahmednagar, approximately 4 km from the 

compost yard site in Kolgaon Mal, Taluka Sinner, District Nashik. The 

applicant informed the committee that the industry is discharging its 

effluent into fields, mined-out stone quarries, wells, and other water 

bodies in and around Gat Nos. 190, 191, 194/1, 194/2, 195, 196, 200, 

200/1, 201/2, 202, 203, 204/1, 204/2, 205/1, 207, 208, and 209/2 of 
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village Kolgaon Mal, Taluka Sinnar, District Nashik. Furthermore, the 

applicant alleged that the industry is discharging its effluent via tankers 

from the distillery, causing land pollution. The applicant has provided a 

photograph (dated 08.02.2022) showing a tanker discharging effluent 

onto the land. 

2.2 M/s. Karmaveer Shankarrao Kale Sahakari Sakhar Karkhana Limited 

(KSKSSKL) is located at Gautamnagar, Post Kolpewadi, Taluka 

Kopargaon, Ahmednagar District, Maharashtra. It is a cooperative 

sugar mill operational since 1965, with allied units including a distillery 

and a country liquor bottling facility situated within its premises. 

2.2.1 The industry operates a 4,000 TCD sugar unit and has obtained 

a Consent to Operate (CTO) for the unit, dated 25th October 2024, 

valid until 31st July 2025. 

 

2.2.2 The industry has a molasses-based 45 KLPD capacity distillery 

for the production of rectified spirit. It obtained environmental 

clearances on 12th January 2011 and 2nd September 2019. The 

latest CTO, dated 25th October 2024, is valid until 31st August 

2025. 

2.2.3 The industry also operates a potable country liquor and hand 

sanitizer manufacturing unit with capacities of 2,25,000 LPD and 
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2,000 LPD, respectively. It obtained a CTO dated 8th November 

2022, valid until 31st August 2025. 

Copies of the Consent to Operate issued to the Sugar, Distillery, and 

Country Liquor units are attached as Annexture – II. 
 

2.3 On the day of the visit, the sugar unit and country liquor plant were 

operational, whereas the distillery unit was not in operation. The 

industry representatives informed that the distillery unit was shut down 

for maintenance work on the Multiple Effect Evaporator (MEE) and the 

incineration boiler. 

2.4 As per the Consent to Operate issued by the MPCB, the sugar unit is 

required to treat wastewater through an Effluent Treatment Plant 

(ETP) consisting of primary, secondary, and tertiary treatment 

processes with a capacity of 380 CMD. The treated effluent is to be 

disposed of on 75.68 hectares of industry-owned land for irrigation 

purposes. Details of the Effluent Treatment Plant, as provided by the 

industry is attached as Annexure - III 

2.5 For the distillery unit, the MPCB has mandated Zero Liquid Discharge 

(ZLD). To comply, the industry has installed a Multiple Effect 

Evaporator (MEE) to concentrate spent wash, followed by an 

incineration boiler for complete treatment and disposal. Details of the 

Effluent Treatment Plant, as provided by the industry is attached as 

Annexure - IV 
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2.6 As per the information provided by the industry, Bio-Methanization 

followed by Bio-Composting was used to treat the distillery spent wash 

from 1999-2000, in accordance with the technology available during 

that period and the conditions specified in the Consent to Operate 

issued by MPCB at that time. However, after the installation of a 

Multiple Effect Evaporator (MEE) and an incineration boiler in 2018-19, 

the practice of bio-composting was discontinued. The 8-acre compost 

yard, which has a cement concrete reinforced floor and used earlier for 

bio-composting, is now used to process press mud into organic manure 

without using spent wash from the distillery. The process primarily 

involves drying the press mud; however, water is sometimes added to 

maintain the required moisture content. 

2.7 A stone quarry is situated adjacent to the bio-compost yard. Water from 

this quarry is used to spray the press mud as required. However, no 

metering system is in place to maintain records of water consumption. 

At a distance of approximately 100-150 meters in the northeast 

direction from the first quarry, another stone quarry is located. The first 

quarry is within the factory premises, while the second quarry is on 

private land. 

2.8 The image showing position of stone quarries and bio-compost yard is 

as given. 
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2.9 The applicant claims, the industrial effluent is discharged in these 

quarries. He also showed the opening of the underground pipeline in 

the quarry No.– 2 which is located on private land. The industry 

representatives denied the discharge of the any trade effluent in these 

quarries and defended the opening portion of the underground pipeline 

by stating that it might have been laid down by the farmers for utilising 

the water from the quarry for irrigation purposes. 

2.10 The samples of the water stored in these stone quarries were collected 

during the visit of the committee. BOD in Quarry 1 is 4.20 mg/L and in 

Quarry 2 is 10.50 mg/L. Whereas COD in both the quarries is 20 mg/L. 

TDS (2260 & 1152 mg/L), Hardness (812 & 780 mg/L), and chlorides 

(689 & 204 mg/L). The characteristics the marginal contamination 
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which may possibly due to stagnancy of the water or geo-genic effect 

or percolation of the discharge on the surrounding fields. 

2.11 Total 144-acre land is owned by the factory which is located near the 

old bio-compost yard which is mainly used for irrigation plantation 

purposes. The details as provided by the industry is as given 

2.11.1 On 8-acre land bio-compost yard is constructed 

2.11.2 57-acres land was earlier used as solar pits to treat the effluent 

generated from Distillery units & these solar pits were scraped 

in 2005 and now this land is used for plantation of Bamboo, 

Mohagani & lemon (25-acre) & agriculture (32-acre).  

2.11.3 37-acre land is also used for agricultural purpose like 

sugarcane.  

2.11.4 39.67-acre land is kept ready for plantation of Dahicha, Tag, 

etc. to increase productivity of soil. 

2.11.5 Remaining 2.33-acre land is used for development of 

associated infrastructure like approach roads, drainage, etc. 

2.11.6 Though the industry claimed that 108.67-acre land is used for 

the cultivation on which the effluent is discharge for the 

irrigation purpose. However, the time scale images of the 

Google earth confirmed that cultivation is practised on around 
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26 Acre land. It is claimed that the remaining land is under 

preparation for cultivation 

2.12 The applicant informed that the industry is discharging its distillery 

effluent through tanker and the pipeline at their own land, which is 

causing pollution to the adjoining land belonging to the applicant, other 

farmers and surface water bodies. The applicant also showed 

photographs of the tanker discharging effluent on the land. The said 

photograph was taken during 2022.  

2.13 In reply, the industry informed that the yeast sludge slurry was taken 

through the tanker for land application at Gut No. 209 (factory owned 

land), at Kolgaon Mal as manure. It was also mentioned that in 

February 2022 the fermenter was malfunctioning and taken for the 

maintenance by removing slurry in it. The unit had also submitted letter 

to MPCB to inform the incident on 08.02.2022. Otherwise in general 

situation industry dries the yeast sludge before utilising it as a manure. 

2.14 The applicant submitted that the discharge of effluent is being done 

through a pipeline that has been laid underground from the distillery, 

resulting in soil and water pollution. The applicant also showed the one 

underground pipeline that is opening in the field of the industry. The 

unit informed that said pipeline is used for transportation of the treated 

effluent from the sugar unit for irrigation purpose 
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2.15 At the time of visit, the pipeline pipe-line was not operational.  

However, the pipe is found filled with the colourless effluent which 

have smell of sugar effluent. It was informed that the pipelines are 

generally left in filled condition to avoid the air trapping. The sample 

was collected and get analysed from the MPCB Laboratory. The said 

wastewater is having pH 4.6, COD 3616 mg/L, BOD 850 mg/L and Total 

Hardness 870 mg/L.  

2.16 Thus, the effluent in the pipeline laid for irrigation purpose is not 

meeting the required standards. BOD is 8.5 times higher than the 

allowable limit of 100 mg/L for land application. Similarly, COD is very 

high and low pH water is not desirable for irrigation purpose.  

2.17 The unit claims that the said effluent is mixed with the fresh water from 

river canal before land application. However, discharge standards are 

not permitted to achieve with dilution of the fresh water. Thus, the ETP 

of the sugar unit is not achieving the standards prescribed for the land 

application. 

2.18 The effluent was also seen applied on some of the empty agriculture 

land. It was informed by the industry that this effluent is applied for 

preparation of the land for cultivation of the crops.  

2.19 The industry has not prepared any irrigation management plan to adopt 

scientific approach for the land application and in absence of it the 
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excess water applied on the land can reach to the groundwater in case 

of shallow depth. The Google earth images also confirmed that the unit 

had excessively discharged effluent on around 1.321-acre land in 

February 2024. The Google earth image is as shown below. 

2.20 In addition, the Google earth images also showing that the effluent is 

excessively applied at several locations wherein mainly plantation is 

done by the unit. 

2.21 Thus, the sugar unit found violating the conditions of the consent and 

discharging highly concentrated wastewater on the land which can be 

the one of the potential source for the ground water pollution of the 

area. 

2.22 The applicant shown one low lying area on the side of the approach 

road to the bio-compost yard and claimed that the industry frequently 

discharges effluent through tankers at the location. The wastewater 
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was found in stagnant condition at the location. The sample of the 

same was collected during the visit. The said wastewater having 180 

mg/L BOD, 656 mg/L COD and 14974 mg/L dissolved solids. These 

characteristics confirms about the presence of the industrial effluent. 

The possible reasons can be either illegal discharge or 

overflowing/percolation from the surrounding irrigation land. 

2.23 To investigate the groundwater pollution in the wells of the surrounding 

area, six wells have been visited with the applicant and samples are 

also collected for analysis. One well is owned by the industry and 

remaining 5 wells belongs to the farmers and situated on NE-N-NW 

border of the field of the industry.  

2.24 Total 11 water samples (including 6 wells) collected during the visit. 

The image showing sampling locations is as given below. 
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Details of the locations marked on the map 

1. Quarry near compost yard (Industry plot), Gut No. 201, Kolgaon mal, Tal Sinner, Dist Nashik. 

2. Quarry at Gut No. 202 (Dhanwate Private plot), Kolgaon Mal, Tal Sinner, Dist Nashik. 

3. Pipeline carrying sugar effluent at Gut No. 203, near old solar pit, Kolgaon mal, Tal Sinner, Dist 

Nashik. 

4. Sub well at Gut No. 191, (Cemented leachate collection tank), Kolgaon mal, Tal Sinner, Dist Nashik. 

5. Stagnant water at roadside drain at Gut No. 194, Kolgaon Mal, Tal Sinner, Dist Nashik. 

6. Open well of Shri Kisan P. Navale, Gut No. 184, Laxmanpur, Tal Sinner, Dist Nashik. 

7. Open well of Shri Laxman Kisan Karle, Gut No. 206, Kolgaon Mal, Tal Sinner, Dist Nashik. 

8. Open well of Shri Somnath Lahanu Navale Ghayal, Gut No. 173, Laxmanpur, Tal Sinner, Dist 

Nashik. 

9. Open well of Shri Raju Manohar Mokal, Gut No. 210/3, Kolgaon Mal, Tal Sinner, Dist Nashik. 

10. Open well at industry plot Gut No. 202, Kolgaon Mal, Tal Sinner, Dist Nashik. 

11. Open well of Dashrath Ramchandra Mokal, Gut No. 231, Kolgaon Mal, Tal Sinner, Dist Nashik. 

Copy of the Photographs taken during visit is attached as Annexure - V 

2.25 During the visit, the farmers informed that said water is not fit for 

consumption of human and animals due to its colour and foul smell. The 

freshwater from river canal is mixed with these water before applying to 

the agriculture fields. 

2.26 Brownish colour & some foul smell was observed in the well water of Shri 

Somnath Lahanu Ghayal (Gut No. 173, Laxmanpur) and slight yellow 

colour was seen in the open well of Laxman Kisan Karle, (Gut No. 206, 

Kolgaon Mal). In the remaining wells, colour & smell was not observed.  

2.27 The COD in well water is found in the range of 16-88 mg/L, BOD is in the 

range of 3.8 – 19.50 mg/L and TDS is in the range of 980 – 3734 mg/L. 

Thus, the analysis results indicate that the groundwater of this area is 

contaminated and not fit for drinking as per BIS standards. Details of the 

analysis results of all samples collected during visit is attached as 

Annexure – VI. 
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2.28 The possible reason for contamination in the well water is due to 

percolation of effluent in past which was stored in lagoons/solar pits, 

or percolation through water seeping from the dismantled lagoon area 

or excessive application of substandard effluent on the surrounding 

land. 

2.29 The ground water contamination by the unit is not new, similar matter 

was already dealt by Hon’ble NGT vide Original Application 34 of 2014, 

Sukdeo Kolpe & Anr Vs. M/s. Kopargaon Sahakari Sakhar Karkhana 

Ltd. The case was disposed on dated April 4th 2016. Following is the 

content from the final judgement of Hon’ble NGT 

 The Respondent industry units shall restore damaged land to its original 
position at their own costs and shall restore the water quality of the well in 
the area surrounding the Sugar factory, as noted by the MPCB, in the joint 
Inspection report. This work shall be carried out under the supervision of the 
Regional Officer of MPCB the Deputy Collector and the District Agricultural 
Officer, Ahmednagar.  

 The MPCB shall prepare necessary location plan for restitution and 
restoration of groundwater quality in the surrounding areas and executive the 
same as detailed in above paragraphs. The Collector, Ahmednagar, shall 
review the progress of this direction on a quarterly basis. 

 The progress report of restoration and restoration work shall be submitted to 
the NGT, (WZ) Bench Pune at the end of each quarter by the MPCB, and the 
collector, Ahmednagar, for next two years. 

 The MPCB shall issue necessary direction to the Respondent No.1 to improve 
their pollution control system in next six months. In case, the respondent No.1, 
fails to improve the pollution control system, the MPCB, shall take further 
action of revoking/refusal of consent and/or renewal of consent shall be done 
only with the permission of the Tribunal. 
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2.30 In response to Hon'ble NGT Judgment dated 30/07/2014 and directions 

was issued by Regional officer, M. P. C. Board, Nashik on 22.10.2014, 

to restore the damaged land to its original position at their own costs 

and also to restore the water quality of the well in the area surrounding 

to sugar unit by preparing action plan through an expert agency like 

Rahuri Krishi vidhyapith/Ground Water Development Authority to 

assess the damage caused to the nearby agriculture land and water 

recourses.  

2.31 In compliance, industry had hired the services of Mahatma Phule Krishi 

Vidyapeth (MPKV), Rahuri to undertake the study on the remediation 

of Ground Water & Soil quality. Total 134 water and soil samples were 

collected during the study. Based on results, the MPKV had identified 

14 Well/Bore wells, for which remedial measures. As per Action taken 

report industry had carryout remedial work. Copy of the report of 

remedial measures taken by industry is enclosed as Annexture – VII. 

2.32 The Committee also visited the industry on the day of visit – 

2.32.1 The Sugar Unit – During visit sugar unit and its ETP was found 

in operation. Industry has provided Condensate polishing unit 

and also installed OCEMS at outlet of ETP. Industry has also 

provided mixing tank where treated effluent of sugar unit & fresh 

water from irrigation canal is mixed before applying it in 
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irrigation.  Vegetation growth was observed on the side walls of 

the aeration tank which indicated poor O&M of the ETP. The 

new ETP was under commissioning. 

 

2.32.2 Distillery Unit – During visit distillery was found non-operational, 

due to maintenance of MEE & incineration boiler. During visit, 

the side wall of the lagoon used for storage of the spent lees 

was broken that allowing stored effluent to come in contact with 

the soil and the fly ash stored near the lagoon was also found 

intermixing in the said lagoon. Air was trapped in the HDPE liner 

of the lagoon and the enlarged portion of the HDPE sheet was 

flowing. The causal approach of the unit in effluent handling can 

impact the surrounding environment. 

 

2.32.3 During visit country liquor bottling unit found in operation. 

Industry has provided ETP for the treatment of washing effluent. 

2.33 Earlier, the distillery unit was inspected by CPCB during July 2023. The 

unit was found non-complying and Directions under Section 5 of 

Environmental (Protection) Act, 1986 was issued to the unit on 

17.11.2023. As per the ATR submitted by MPCB, the unit has complied 

with the directions. 
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3.0 Findings of The Committee 

3.1 The distillery has achieved ZLD by installing MEE followed by 

incineration boiler. Whereas the treated effluent from the sugar unit is 

utilised for the irrigation purpose after mixing it with the canal water.  

3.2 The old bio-compost yard is presently in use to process the press mud 

of the sugar unit, and the composting activities of distilleries were 

discontinued in 2018-19. 

3.3 The unit has previously carried out carried out remedial activities for 

soil & ground water under the guidance of Mahatma Fule Krishi 

Vidyapeeth, Rahuri. However, the ground water quality is yet not 

restored to its original condition.  

3.4 The groundwater of the area is not suitable for human, or animal 

consumption. It is used for irrigation only after mixing it with fresh 

water.   

3.5 The sugar unit's Effluent Treatment Plant (ETP) does not meet the 

required standards for safe land application. 

3.6 Evidence also indicates that effluent may have been discharged onto 

factory-owned fields or surrounding areas. The case of excessive 

application of effluent on land is also evident. 

3.7 The unit has not prepared proper irrigation management plan for 

scientific approach in utilising the sugar effluent in irrigation.  
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4.0 Recommendations 

4.1 Fresh comprehensive technical study should be conducted through an 

expert institution to assess the extent of groundwater contamination, 

identify potential sources, and recommend appropriate remedial 

actions. 

4.2 The services of an expert agriculture institute should be engaged to 

evaluate the impact of contaminated ground water on crops of the 

farmers. 

4.3 Considering the existing contamination and shallow groundwater 

levels, the unit shall be allowed to use treated effluent for irrigation in 

this area only after completion of the above suggested comprehensive 

technical study. 

4.4 MPCB can be asked to take stringent action for the poor status of the 

effluent treatment system and non-compliance found during the visit. 

Appropriate compensation can be imposed for mishandling of sugar 

effluent and not achieving the desired degree of treatment for the sugar 

effluent. 

4.5 Unit should be asked to establish a long-term groundwater monitoring 

program, with periodic sampling and analysis to assess the 

effectiveness of corrective measures and prevent further 

contamination. 
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            Item No.5                              (Pune Bench)  

 

 

BEFORE THE NATIONAL GREEN TRIBUNAL 

WESTERN ZONE BENCH, PUNE 
 

[Through Physical Hearing (with Hybrid Option)] 
 

ORIGINAL APPLICATION NO.215 OF 2024 (WZ) 

[Earlier Diary No.2704105006962024] 
 

Uttam Manohar Mokal       … Applicant 

 
  Versus 

 
State of Maharashtra & Ors.      … Respondents 
  

 
Date of Hearing  : 14.11.2024 
 
 

CORAM : HON’BLE MR. JUSTICE DINESH KUMAR SINGH, JUDICIAL MEMBER  
               HON’BLE  DR. VIJAY KULKARNI, EXPERT MEMBER 

 
Applicant       : Mr. Maitreya Ghorpade, Advocate 
  

 
ORDER 

 
 

1.      This application has been filed with the prayers that a Joint Committee 

be constituted comprising respondent Nos.1 to 3 i.e. Secretary, Environment 

Department, State of Maharashtra, Maharashtra Pollution Control Board 

and the District Collector, Nashik, to assess extent of pollution caused by 

respondent No.4 – M/s Karamveer Shankarrao Kale Sahakari Sakhar 

Karkhana Ltd. (Distillery Division) on the impugned lands surrounding Gat 

No.210/3 of village Kolgaon Mal, District Naashik.  Further it is prayed that 

a direction be issued to respondent Nos.1 and 2 to impose penalty upon 

respondent No.4 for pollution caused to the land as well as other water 

bodies and respondent No.4 be directed to restitute the land in question to 

its original condition. 

 
2. It is submitted in the application that respondent NO.4 is discharging 

its effluent to the fields and into mined-out stoned quarries, wells and other 

water-bodies, situated and adjoining Gat Nos.190, 191, 194/1, 194/2, 195, 

196, 200, 200/1, 201/2, 202, 203, 204/1, 204/2, 205/1, 207, 208 and 

1
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209/2 of village Kolgaon Mal, Taluka Sinnar, District Nashik, in violation of 

the Consent to Operate (CTO), which is annexed at pages 25 to 33 of the 

paper-book.   

 

3. Learned counsel for the applicant submits that very first condition of 

the CTO states that no spent wash shall be discharged outside the factory 

premises/onland/into stream directly or indirectly.  The impugned polluted 

land, though is owned by respondent NO.4 – Project Proponent, is situated 

adjacent to Gat No.201/3, which is belonging to the applicant, whereon the 

applicant has carried out agricultural activities for past several years.  

Respondent No.4 has been discharging its effluent through tankers, which is 

coming out of its distillery and the same is resulting in polluting the land of 

the applicant.  It is also submitted that the discharge of effluent is being 

done through a pipeline that has been laid underground from the distillery, 

resulting in soil and water pollution.  Hence, the above prayers have been 

made. 

 
4. The applicant has annexed the photograph of the tanker by which the 

effluent is being discharged on the land, which is at page 35 of the paper-

book.  He has also submitted that he had filed P.I.L. before the Hon’ble High 

Court of Bombay being PIL No.135 of 2022, wherein the Hon’ble High Court 

passed an order on 19.10.2022 (annexed at pages 76 and 77 of the paper-

book), disposing of the same with a direction that the petitioner (applicant) 

may approach the Pollution Control Board for consideration of his 

complaint, pursuant to which the MPCB had held a meeting on 09.05.2023, 

minutes of which is annexed at page 79 of the paper-book, wherein it is 

recorded that the industry, before 2018, used the spent wash for bio-

composting at the gat number in question through the pipeline in their own 

factory premises. In 2018, the industry has installed evaporator boiler for 

spent wash and the pipeline used for carrying spent wash was discontinued 

2
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and they were also going to discontinue the bio-composting activity at the 

said plot and also level the solor pit before 31.05.2023. 

 
5. Learned counsel for the applicant submits that the observations made 

in the minutes of the meeting of MPCB does not depict the correct position 

because even today, respondent No.4 is discharging its effluent through 

tanker and the pipeline at their own land, which is causing pollution to the 

adjoining land belonging to the applicant and other water-bodies. 

 
6. Considering the averments made in the application and the prima 

facie evidence produced on record, we find that substantial question relating 

to the environment is raised in this case.  Therefore, we admit this 

application and direct the Registry to issue notice to the respondents, 

returnable within four weeks from the date of uploading of this order. 

 
7. We deem it appropriate to constitute a Joint Committee comprising 

one member each of Maharashtra Pollution Control Board (MPCB), Central 

Pollution Control Board (CPCB), District Collector, Nashik,  MPCB being the 

nodal agency of the Committee, with a direction that the Committee shall 

visit the site in question after issuing notice to the applicant about the date 

and time of its visit and submits its report with respect to the allegations 

made in the application, within a period of one month from the date of 

uploading of this order.  The said report shall be submitted before us by the 

MPCB by e-mail at ngt-pune@gov.in preferably in the form of searchable 

PDF/OCR Support PDF and not in the form of Image PDF. 

 
8. A copy of this order shall be served upon all the members of the Joint 

Committee by the MPCB for compliance as above. 

 
9. The applicant is directed to provide copies of the memo of Original 

Application along with annexures thereto to the respondents, within a week 

from the date of uploading of this order. 
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10. The applicant is also directed to take necessary steps for service upon 

the respondents by both ways and also through available e-mail. 

 
11. Put up this matter for next consideration on 20.01.2025.                  

                             

                        Dinesh Kumar Singh, JM 

 

 
            Dr. Vijay Kulkarni, EM 

 

November 14, 2024 
ORIGINAL APPLICATION NO.215/2024 

npj 
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MAHARASHTRA POLLUTION CONTROL BOARD
Tel: 24010706/24010437
Fax: 24023516
Website: http://mpcb.gov.in
Email: cac-cell@mpcb.gov.in

Kalpataru Point, 2nd, 3rd and
4th floor, Opp. Cine Planet
Cinema, Near Sion Circle, Sion
(E), Mumbai-400022

No:- Format1.0/CAC/UAN No.MPCB-
CONSENT-0000211444/CR/2410002474 Date: 25/10/2024

To,
M/s. Karmaveer Shankarrao Kale Sahakari Sakhar
Karkhana Limited., 
Survey No. 109/1 & 109/2, At-Gautamnagar, Post-
Kolpewadi
Tal. Kopargaon, Dist. Ahmednagar. Maharashtra Your Service is Our Duty

Sub: Renewal of consent for 4000 TCD Sugarcane crushing capacity

Ref: 1. Earlier consent granted vide no. - Format1.0/CAC/UAN
No.MPCBCONSENT- 0000171758/CR/2309000950 dated
12.09.2023

2. Minutes of 8th CAC meeting held on 04.10.2024

Your application No.MPCB-CONSENT-0000211444 Dated 03.06.2024
For: Grant of Renewal of Consent under Section 26 of the Water (Prevention & Control of
Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act,
1981 and Authorization under Rule 6 and Rule 18(7) of the Hazardous & Other Wastes
(Management & Transboundary Movement) Rules 2016 is considered and the consent is
hereby granted subject  to  the  following terms and conditions  and as  detailed  in  the
schedule I, II, III & IV annexed to this order:
1. The Consent to Renewal is granted upto: 31.07.2025
2. The  capital  investment  of  the  industry  is  Rs.249.64  Crs.  (As  per  C.A

Certificate submitted by industry).
3. Consent is valid for the manufacture of:

Sr No Product Maximum Quantity UOM
1 Sugar 14400 MT/M
2 Bagasse 33000 MT/M
3 Pressmud 6000 MT/M
4 Molasses 6000 MT/M

5 Electricity Power Generation Unit ( Co-
Generation) 8 MW

3. Note: Total Sugar Cane Crushing capacity shall not exceed 4000 TPD.

5
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4. Conditions under Water (P&CP) Act, 1974 for discharge of effluent:

Sr
No Description Permitted

in CMD Standards to Disposal

1. Trade effluent 350 As per Schedule -I
After treatment
Recycle/Reuse / on land for
gardening.

2. Domestic effluent 25 As per Schedule - I After treatment
Recycle/Reuse / on land for
gardening.

5. Conditions under the Air (P& CP) Act, 1981 for air emissions:
Stack
No.

Description of stack /
source

Number of
Stack Standards to be achieved

1 Boiler (100 TPH) 1 As per Schedule -II
2 D.G. Set (625 KVA) 1 As per Schedule -II
3 D.G. Set (250 KVA) 1 As per Schedule -II

 (As per previous consent of existing unit)
6. Conditions about Non Hazardous Wastes:

Sr
No

Type of
Waste Quantity UoM Treatment Disposal

1 Boiler Ash 50 MT/Day Sale to Authorized
Brick Manufacturer

Sale to Authorized
Brick Manufacturer

7. Conditions  under  Hazardous & Other  Wastes  (M & T  M)  Rules  2008 for
treatment and disposal of hazardous waste:

Sr
No

Type of
Waste

HW
Category.

Quantity &
UoM Treatment Disposal

1
5.1 Used
or spent
oil

5.1 25 Kg/M
Sale to MPCB
authorized re-
processor / recycler
/ CHWTSDF

Sale to MPCB
authorized re-
processor / recycler
/ CHWTSDF

The applicant shall ensure disposal to the Actual user having permissions under Rule 9
of Hazardous and other Waste (M & TM) Rules, 2016.
a. The applicant shall properly collect, transport & regularly dispose of the hazardous
waste to CHWTSDF, in compliance of the Hazardous & Other Wastes (Management &
Transboundry Movement) Rules, 2016 and keep proper manifest thereof.

8. The Board reserves the right to review, amend, suspend, revoke etc. this consent and
the same shall be binding on the industry.

9. This  consent  should  not  be  construed  as  exemption  from  obtaining  necessary
NOC/permission from any other Government authorities.

10. Industry  shall  comply  with  the  EIA  notification,  dtd.  14.09.2006  and  Amendments
thereto  and  consent  shall  treat  as  cancelled  if  industry  violates  the  same.

11. Industry shall  connect  online CMS data as per  CPCB guidelines to CPCB & MPCB
Servers.

12. Industry shall stop production activity voluntarily in case of failure of operation and
maintenance of the ETP system as preventive measures.

13. Industry shall extend all existing BGs towards O&M of pollution control systems and
towards compliance of the Consent conditions.
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14. This consent is issued as per the 8th Consent Appraisal Committee meeting dated
04.10.2024

15. The applicant shall make an application for renewal of the consent at least 60 days
before the date of the expiry of the consent.

16. This consent shall be consider cancelled if industry violates the various environmental
laws, rules and regulations.

17. The BG of Rs 5 lakh shall be forfeited against exceeding JVS results of ETP outlet and
stack. Also industry shall submit double the amount of BG forfeited i.e Rs 10 lakh.

18. Industry shall submit/extend Bank Guarantee of Rs. 30 lakh towards O & M of pollution
control system and compliance of consent conditions

19. The treated sewage shall be recycled for secondary purposes to the maximum extent
and remaining shall be discharged on land for gardening within premise. In no case,
sewage shall find its way for gardening / outside factory premises.

20. The  industry  shall  create  an  Environment  Cell  by  appointing  an  Environmental
Engineer  /  Expert  for  looking  after  day-to-day  activities  related  to  Environment  /
Pollution control.

This  consent  is  issued  on  the  basis  of  information/documents  submitted  by  the
Applicant/Project Proponent, if it has been observed that the information submitted by the
Applicant/Project Proponent is false, misleading or fraudulent, the Board reserves its right
to revoke the consent & further legal action will be initiated against the Applicant/Project
Proponent.

Received Consent fee of -
Sr.No Amount(Rs.) Transaction/DR.No. Date Transaction Type

1 499288.00 TXN2406000219 03/06/2024 Online Payment
2 75000.00 MPCB-DR-27250 13/06/2024 NEFT

 Copy to:

 

1. Regional Officer, MPCB, Nashik and Sub-Regional Officer, MPCB, Ahmednagar
- They are directed to ensure the compliance of the consent conditions.

-
Regional Officer, Nashik & Sub-Regional Officer, Ahmednagar are directed to forfeit
the Bank Guarantee(BG) of Rs.5 Lacs & obtain top up BG of Rs. 10 Lacs from the
Industry, do needful & submit the compliance accordingly.

2. Chief Accounts Officer, MPCB,Sion, Mumbai
3. CC-CAC desk - for record & website updation.

 

7

289



Karmaveer Shankarrao Kale Sahakari Sakhar Karkhana Limited, Gautamnagar./CR/UAN No.MPCB-
CONSENT-0000211444/Indus-Id.8007 (25-10-2024 12:47:38 pm) /QMS.PO6_F02/00 Page 4 of 11

SCHEDULE-I
Terms & conditions for compliance of Water Pollution Control:

1) A] As  per  your  application,  you  have  Provided  Effluent  Treatment  Plant
(ETP)  of  designed  capacity  of  624.00  CMD  consisting  of  Primary,
Secondary Tertiary for the treatment of 350.00 CMD industrial effluent.

B] Industry shall provide CPU for recycle/reuse of treated effluent.

C] The  Applicant  shall  operate  the  effluent  treatment  plant  (ETP)  to  treat
the trade effluent so as to achieve the following standards prescribed by
the Board or under EP Act, 1986 and Rules made there under from time
to time, whichever is stringent.

  

Sr. No. Parameters Limiting concentration not to exceed in mg/l,
except for pH

(1) pH 5.5-9.0
(2) Oil & Grease 10
(3) BOD (3 days 27oC ) 100
(4) Sulphate 1000
(5) Suspended Solids 100
(6) COD 250
(7) Chloride 600
(8) Total Dissolved Solids 2100

D] The treated effluent 350.00 CMD shall be disposed on land for irrigation
on 75.68 hectares of  own land /as  per  the bilateral  agreement with
farmers.  In  no  any  case  treated/untreated  effluent  shall  find  its  way
outside  the  factory  premises  directly  or  indirectly.

E] Industry shall  operate Online Continuous Emission Monitoring System
(OCEMS)  and  shall  transmit  Online  Continuous  Emission  Monitoring
System (OCEMS) data to Board’s server directly through the data logger
without any intermediate server.

F] Trade effluent of 0.00 CMD generated from Co-gen shall be 100% recycle
in process.

G] CREP conditions for Sugar Factory

 

i. Operation of ETP shall be started at least one month before starting of cane
crushing to achieve desired MLSS. So as to meet prescribed standards from
day one the operation of mill.

ii. Waste water generation shall  be reduced to 100 liters per tone of  cane
crushed.

iii. Industry shall achieve zero discharge into in land surface water bodies.
iv. 15 days’ storage capacity tank shall be provided for treated effluent to take

care during no demand for irrigation.

H] Industry to make necessary arrangement to cover the effluent collection
system and to avoid the ingress of Bagasse and other material.
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I] The unit shall operate ETP even after completion of the crushing season
so that any effluent generated during washing & maintenance activity is
to be discharged after proper treatment.

J] The unit shall optimize water use in industrial process & maintain records.
2) A] As per your application, you have provided STP design capacity of 500

CMD for the treatment of 25.00 CMD sewage.

B] The applicant shall operate sewage treatment system to treat sewage so
as to achieve the following standards/ prescribed under EP Act 1986 and
rules made under time to time, whichever is stringent.

 
1 Suspended Solids Not to exceed 100 mg/l
2 BOD 3 days (27°C) Not to exceed 100 mg/l

C] The treated sewage shall be 100% reused/recycled for gardening purpose
within  premise.  In  no  any  case,  sewage  shall  find  its  way  outside
Company’s  premises.

3) The industry  shall  have bilateral  agreement  with  the farmers  on whose land the
treated  effluent  is  used  for  irrigation  purposes  and  a  copy  of  the  agreements  with
validity  shall  be  submitted  to  the  Regional/Sub-  Regional  Office  of  the  Board.

4) The industry shall create Environmental Cell by appointing an Environmental Engineer,
Chemist  and  Agriculture  expert  for  looking  after  day  to  day  activities  related  to
Environment and irrigation field where treated effluent is used for irrigation.

5) CONDITIONS FOR MOLASSES STORAGE:
(i) The molasses shall be properly collected and stored in steel tanks which shall be leak

proof. At no stage of handling of molasses, there shall be leakage or spillage.
(ii) The capacity of tanks for storage of molasses shall be such that it will take care of

bumper production of sugar, non-lifting of molasses etc.
(iii) All the area on which molasses are stored and handled should be provided with drain

for diverting the spills to the treatment plant/ molasses tank. Suitable arrangements
for accidental discharges of molasses from the tanks shall be provided to contain the
same within factory premises.

(iv) Destruction of molasses and its disposal shall not be done without specific permission
in writing from the authorized officer of the Board. Intimation of intention to destroy or
dispose  of  the  molasses  shall  be  given  to  the  Board  at  least  15  (fifteen)  days  in
advance by registered post under intimation to the Sub-Regional officer and Regional
officer of the Board under whose jurisdiction the factory is situated.

(v) The storage tanks shall be kept in good conditions all the year round with adequate
maintenance. The tanks size and capacity per cm, height, total capacity in tonnes shall
be displayed prominently near /on the tank.

(vi) The above conditions shall be in addition to and not in derogation of the provisions
contained in the “Bombay Molasses Rules, 1955? and “Maharashtra Molasses Storage
and Supply Regulation, 1965?.

6) The  Applicant  shall  provide  Specific  Water  Pollution  control  system  as  per  the
conditions  of  EP  Act,  1986  and  rule  made  there  under  from  time  to  time/
Environmental Clearance / CREP guidelines if applicable.
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7) The Board reserves  its  rights  to  review plans,  specifications  or  other  data  relating to
plant setup for the treatment of waterworks for the purification there of & the system
for  the  disposal  of  sewage  or  trade  effluent  or  in  connection  with  the  grant  of  any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or an extension or
addition thereto.

8) The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

9) The Applicant shall comply with the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 and as amended, by installing water meters, and other provisions
as contained in the said act:

Sr.
No. Purpose for water consumed Water consumption

quantity (CMD)
1. Industrial Cooling, spraying in mine pits or boiler feed 0.00
2. Domestic purpose 25.00

3. Processing whereby water gets polluted & pollutants
are easily biodegradable 375.00

4. Processing whereby water gets polluted & pollutants
are not easily biodegradable and are toxic 0.00

5. Grandening 0
10) The  Applicant  shall  provide  Specific  Water  Pollution  control  system  as  per  the

conditions  of  EP  Act,  1986  and  rule  made  there  under  from  time  to  time/
Environmental Clearance/ CREP guidelines.
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SCHEDULE-II
Terms & conditions for compliance of Air Pollution Control:

1) As per your application, you have provided the Air pollution control (APC)
system  and  erected  following  stack(s)  and  observe  the  following  fuel
pattern-

Stack
No.

Stack
Attached

To
APC System

Height
in

Mtrs.
Type of

Fuel
Quantity
& UoM S% SO2

1 Boiler (100
TPH)

Electrostatic
Precipitator
(ESP)

72 Bagasse 1080
MT/Day 0.20 4320.00

2 DG set 625
KVA

Acoustic
enclosure 5 HSD 135.1 Ltr/Hr 0.20 10.80

3 DG set 250
KVA

Acoustic
enclosure 72 HSD 54.5 Ltr/Hr 0.20 4.36

 (As per previous consent of existing unit)
2) The Applicant shall  provide Specific Air  Pollution control  equipments as per

the conditions of EP Act, 1986 and rule made there under from time to time/
Environmental Clearance / CREP guidelines.

1 The  Applicant  shall  provide  ESP/  Bag  filter/  Wet  scrubber  to  the  Bagasse  fired  boiler
and Dust Collector to Sugar bagging section as an Air Pollution control equipments OR
as per the conditions of EP Act, 1986 and rule made there under from time to time /
Environmental Clearance / CREP guidelines.

2 The  applicant  shall  operate  and  maintain  above  mentioned  air  pollution  control
system, so as to achieve the level of pollutants to the following standards:

Total Particulate matter Not to exceed 150 mg/Nm3
SO2 Not to exceed 4335.16 Kg/day

3 The Applicant shall obtain necessary prior permission for providing additional control
equipment  with  necessary  specifications  and  operation  thereof  or  alteration  or
replacement/alteration well before its life come to an end or erection of new pollution
control equipment.

4 The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (including the change of
any control equipment, other in whole or in part is necessary).

5 Industry should not use auxiliary fuel more than 15 % (as per amendment in EIA
Notification 2009, power plant upto 15 MW based on Bio-mass and using auxiliary fuel
as coal upto 15% are exempt.) as co-gen capacity is below 15 MW.

3) The  Applicant  shall  obtain  necessary  prior  permission  for  providing
additional  control  equipment  with  necessary  specifications  and  operation
thereof or alteration or replacement/alteration well before its life come to an
end or erection of new pollution control equipment.

4) The Board reserves its  rights to vary all  or  any of  the condition in the
consent, if due to any technological improvement or otherwise such variation
(including the change of any control equipment, other in whole or in part is
necessary).

11

293



Karmaveer Shankarrao Kale Sahakari Sakhar Karkhana Limited, Gautamnagar./CR/UAN No.MPCB-
CONSENT-0000211444/Indus-Id.8007 (25-10-2024 12:47:38 pm) /QMS.PO6_F02/00 Page 8 of 11

 
SCHEDULE-III

Details of Bank Guarantees:

Sr.
No.

Consent(C2E/
C2O/C2R)

Amt of
BG

Imposed
Submission

Period Purpose of BG Compliance
Period

Validity
Date

1 Consent to
Operate

Rs. 30
Lacs 15 days

Towards
Compliance of
consent
conditions and
Operation &
maintenance of
pollution
control system
& to achieve
consented
prescribed
standards

31.07.2025 31.01.2026

 BG Forfeiture History

Srno. Consent
(C2E/C2O/C2R)

Amount
of BG

imposed
Submission

Period Purpose of BG
Amount of

BG
Forfeiture

Reason of
BG

Forfeiture

1 Consent to
Operate

Rs. 25
Lacs 15 days

Compliance of
consent

conditions and
Operation &

maintenance of
pollution control

system & to
achieve

consented
prescribed
standards

Rs. 5 Lacs Towards JVS
Exceedance
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SCHEDULE-IV

 General Conditions:
1 The applicant shall provide facility for collection of environmental samples and samples of

trade  and  sewage  effluents,  air  emissions  and  hazardous  waste  to  the  Board  staff  at  the
terminal or designated points and shall pay to the Board for the services rendered in this
behalf.

2 The applicant shall provide ports in the chimney/(s) and facilities such as ladder, platform
etc. for monitoring the air emissions and the same shall be open for inspection to/and for
use of the Board’s Staff. The chimney(s) vents attached to various sources of emission shall
be designated by numbers such as S-1, S-2, etc. and these shall be painted/ displayed to
facilitate identification.

3 Whenever due to any accident or other unforeseen act or even, such emissions occur or is
apprehended to occur in excess of standards laid down, such information shall be forthwith
Reported  to  Board,  concerned  Police  Station,  office  of  Directorate  of  Health  Services,
Department of Explosives, Inspectorate of Factories and Local Body. In case of failure of
pollution control equipment, the production process connected to it shall be stopped.

4 The  applicant  shall  provide  an  alternate  electric  power  source  sufficient  to  operate  all
pollution control facilities installed to maintain compliance with the terms and conditions of
the  consent.  In  the  absence,  the  applicant  shall  stop,  reduce  or  otherwise,  control
production to abide by terms and conditions of this consent.

5 The  firm  shall  submit  to  this  office,  the  30th  day  of  September  every  year,  the
Environmental Statement Report for the financial year ending 31st March in the prescribed
Form-V  as  per  the  provisions  of  rule  14  of  the  Environment  (Protection)  (Second
Amendment) Rules, 1992.

6 The industry should comply with the Hazardous & Other Wastes (M & TM) Rules, 2016 and
submit the Annual Returns as per Rule 6(5) & 20(2) of Hazardous & Other Wastes (M & TM)
Rules, 2016 for the preceding year April to March in Form-IV by 30th June of every year.

7 An inspection book shall be opened and made available to the Board’s officers during their
visit to the applicant.

8 The industry shall  constitute an Environmental cell  with qualified staff/personnel/agency to
see the day to day compliance of consent condition towards Environment Protection.

9 The  applicant  shall  install  a  separate  meter  showing  the  consumption  of  energy  for
operation  of  domestic  and  industrial  effluent  treatment  plants  and  air  pollution  control
system.  A  register  showing  consumption  of  chemicals  used  for  treatment  shall  be
maintained.

10 The applicant shall bring minimum 33% of the available open land under green coverage/
plantation. The applicant shall submit a yearly statement by 30th September every year on
available open plot area, number of trees surviving as on 31st March of the year and
number of trees planted by September end.

11 The industry shall submit official e-mail address and any change will be duly informed to the
MPCB.

12 Industry  should  monitor  effluent  quality,  stack  emissions  and  ambient  air  quality
monthly/quarterly.

13 The industry shall recycle/reprocess/reuse/recover Hazardous Waste as per the provision
contain  in  the  H&OW(M&TM)  Rules  2016,  which  can  be  recycled/processed/  reused/
recovered and only waste which has to be incinerated shall go to incineration and waste
which  can  be  used  for  land  filling  and  cannot  be  recycled/  reprocessed  etc.  should  go  for
that purpose, in order to reduce load on incineration and landfill site/environment.

14 Industry shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act,1981 and
Environmental  Protection  Act,1986  and  industry  specific  standard  under  EP  Rules  1986
which  are  available  on  MPCB  website(www.mpcb.gov.in).
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15 Separate  drainage  system  shall  be  provided  for  collection  of  trade  and  sewage  effluents.
Terminal manholes shall be provided at the end of the collection system with arrangement
for measuring the flow. No effluent shall be admitted in the pipes/sewers downstream of the
terminal  manholes.  No  effluent  shall  find  its  way  other  than  in  designed  and  provided
collection  system.

16 Neither storm water nor discharge from other premises shall be allowed to mix with the
effluents from the factory.

17. Conditions for D.G. Set
a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by

treating the room acoustically.
b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/

acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss
or for meeting the ambient noise standards, whichever is on higher side. A suitable
exhaust muffler with insertion loss of 25 dB (A) shall also be provided. The measurement
of  insertion  loss  will  be  done  at  different  points  at  0.5  meters  from  acoustic
enclosure/room  and  then  average.

c) Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.

d) Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer.

e) A proper routine and preventive maintenance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use.

f) D.G. Set shall be operated only in case of power failure.
g) The applicant should not cause any nuisance in the surrounding area due to operation of

D.G. Set.
h) The  applicant  shall  comply  with  the  notification  of  MoEFCC,  India  on  Environment

(Protection)  second  Amendment  Rules  vide  GSR  371(E)  dated  17.05.2002  and  its
amendments regarding noise limit for generator sets run with diesel.

18 The industry should not cause any nuisance in surrounding area.
19 The industry shall take adequate measures for control of noise levels from its own sources

within the premises so as to maintain ambient air quality standard in respect of noise to less
than 75 dB (A) during day time and 70 dB (A) during night time. Day time is reckoned in
between 6 a.m. and 10 p.m. and night time is reckoned between 10 p.m. and 6 a.m.

20 The applicant shall maintain good housekeeping.
21 The non-hazardous solid waste arising in the factory premises, sweepings, etc. be disposed

of  scientifically  so  as  not  to  cause  any  nuisance  /  pollution.  The  applicant  shall  take
necessary  permissions  from  civic  authorities  for  disposal  of  solid  waste.

22 The  applicant  shall  not  change  or  alter  the  quantity,  quality,  the  rate  of  discharge,
temperature  or  the  mode  of  the  effluent/emissions  or  hazardous  wastes  or  control
equipment provided for without previous written permission of the Board. The industry will
not carry out any activity, for which this consent has not been granted/without prior consent
of the Board.

23 The industry shall ensure that fugitive emissions from the activity are controlled so as to
maintain clean and safe environment in and around the factory premises.

24 The industry  shall  achieve the National  Ambient  Air  Quality  standards  prescribed vide
Government of India, Notification dtd. 16.11.2009 as amended.
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25 Whenever due to any accident  or  gas leakage or  other  unforeseen act  or  even,  such
emission  occur  or  is  apprehended  to  occur  in  excess  of  standards  laid  down,  such
information shall  be forthwith Reported to Collector, Directorate of industry, Safety and
Health,  Police  Station,  fire  Brigade,  Directorate  of  Health  services,  Department  of
Explosives, Board and local Body the production process should be stopped by taking all
necessary safety measures. Industry shall also monitor the emission and ensure that the
emission do not cause any harm or nuisance in the surrounding. The industry should not
restart the process without the permission of the Board and other statutory organization as
require under the law.

26 Industry shall comply with the provisions of MSIHC Rules,1989 as amended thereafter, if
applicable.

27 The Industry shall comply with E-waste (Management) Rules, 2016.
28 The Industry shall comply with Batteries (Management and Handling) Rules, 2001.
29 Industry  shall  comply  the  provisions  of  Maharashtra  Plastic  and  Thermocol  Items

notification, 2018 and amendments thereto.
30 Industry  shall  comply  the  provisions  of  Plastic  Waste  Management  Rules,  2016  and

amendments thereto.

This certificate is digitally & electronically signed.
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MAHARASHTRA POLLUTION CONTROL BOARD
Tel: 24010706/24010437
Fax: 24023516
Website: http://mpcb.gov.in
Email: cac-cell@mpcb.gov.in

Kalpataru Point, 2nd, 3rd
and 4th floor, Opp. Cine
Planet Cinema, Near Sion
Circle, Sion (E),
Mumbai-400022

RED/L.S.I (R60)
No:- Format1.0/CAC/UAN No.MPCB-
CONSENT-0000213120/CR/2410002473

Date: 25/10/2024

To,
KARMAVEER SHANKARRAO KALE SAHAKARI SAKHAR
KARKHANA LTD., (DISTILLERY DIVISION),
Suregaon 23, Gat No. 109/1, AT-Gautamnagar, Post -
 Kolpewadi,
Tal. - Kopargaon, Dist.- Ahmednagar. Your Service is Our Duty

Sub: Renewal of consent for 45 KLPD molasses based distillery

Ref: 1. Earlier consent granted vide no. Format1.0/CAC/UAN No
0000114347/CR-2110000536 dated 11.10.2021

2. Minutes of 8th CAC meeting held on 04.10.2024

Your application No.MPCB-CONSENT-0000213120 Dated 17.06.2024
For: Renewal of consent to operate under Section 26 of the Water (Prevention & Control of
Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act,
1981 and Authorization under Rule 6 of the Hazardous & Other Wastes (Management &
Transboundary Movement) Rules 2016 is considered and the consent is hereby granted
subject to the following terms and conditions and as detailed in the schedule I, II, III & IV
annexed to this order:

1. The consent to renewal is granted for a period up to 31/08/2025
2. The  capital  investment  of  the  project  is  Rs.20.0832  Crs.  (As  per  C.A

Certificate submitted by industry Capital investment of existing Sugar & Co-
gen unit is 249.64 Cr + CI of existing distillery unit is 20.0832 Cr.)

3. Consent is valid for the manufacture of:
Sr
No Product Maximum

Quantity UOM

Products
1 Rectified Spirit 1350 KL/M
2 Fusel Oil 4 KL/M
3 Power 1.5 MW
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4. Conditions under Water (P&CP), 1974 Act for discharge of effluent:

Sr
No Description Permitted (in

CMD) Standards to Disposal Path

1. Trade effluent 415 As per Schedule-I
After volume reduction
125 CMD - MEE followed
by Incineration Boiler to
achieve ZLD.

2. Domestic effluent 20 As per Schedule-I On land for gardening
5. Conditions under Air (P& CP) Act, 1981 for air emissions:

Sr
No.

Stack
No.

Description of stack /
source

Number of
Stack

Standards to be
achieved

1 1 Incineration Boiler 1 As per Schedule -II
6. Non-Hazardous Wastes:

Sr No Type of Waste Quantity UoM Treatment Disposal
1 Yeast Sludge 5 MT/M NA Manure
2 Potash rich Ash 720 MT/M NA Manure

7. Conditions  under  Hazardous & Other  Wastes  (M & T  M)  Rules  2016 for
Collection, Segregation, Storage, Transportation, Treatment and Disposal of
hazardous waste:
Sr No Category No./ Type Quantity UoM Treatment Disposal

NA
8. Industry shall install online continuous monitoring system as per CPCB guidelines &

data to be transmitted directly from Data Logger to Board server .
9. The Board reserves the right to review, amend, suspend, revoke this consent and the

same shall be binding on the industry.
10. This consent should not be construed as exemption from obtaining necessary NOC/

permission from any other Government authorities.
11. This consent is issued pursuant to the decision of the 8th Consent Committee Meeting

held on 04.10.2024
12. The applicant shall make an application for renewal of consent 60 days prior to date of

expiry of the consent.
13. Industry shall extend/submit Bank Guarantee of Rs. 25 lakh towards O & M of pollution

control systems and compliance of consent conditions.
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14. The  industry  shall  create  an  Environment  Cell  by  appointing  an  Environmental
Engineer  /  Expert  for  looking  after  day-to-day  activities  related  to  Environment  /
Pollution control.

This  consent  is  issued  on  the  basis  of  information/documents  submitted  by  the
Applicant/Project Proponent, if it has been observed that the information submitted by the
Applicant/Project Proponent is false, misleading or fraudulent, the Board reserves its right
to revoke the consent & further legal action will be initiated against the Applicant/Project
Proponent.

Received Consent fee of -
Sr.No Amount(Rs.) Transaction/DR.No. Date Transaction Type

1 150000.00 MPCB-DR-27481 25/06/2024 NEFT
Balance amount of Rs. 98500 will be considered at the time of next renewal
of consent.

 Copy to:

 

1. Regional Officer, MPCB, Nashik and Sub-Regional Officer, MPCB, Ahmednagar
- They are directed to ensure the compliance of the consent conditions.
2. Chief Accounts Officer, MPCB,Sion, Mumbai
3. CC/CAC desk - for record and website updation purpose.
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SCHEDULE-I

Terms & conditions for compliance of Water Pollution Control:
1.Conditions for Trade effluent:
 A] You have provided comprehensive treatment i.e Effluent treatment plant with the

design capacity of 450 CMD for trade effluent 415 CMD including MEE for volume
reduction and Incineration Boiler for acheiving zero discharge. In no any spent
wash shall discharge outside the factory premises/ onland / into stream directly or
indirectly.

 B] Industry shall provide CPU for recycle/reuse of treated effluent.
 C] Zero Liquid discharge shall be ensured, and no wastewater/treated water shall be

discharged outside the premises.
 D] Industry shall operate Online Continuous Emission Monitoring System (OCEMS) and

shall  transmit Online Continuous Emission Monitoring System (OCEMS) data to
Board’s server directly through the data logger without any intermediate server

2.Conditions for Sewage/ Domestic effluent:

 i. You shall provide sewage treatment plant for the treatment of 20 CMD sewage
generation due to expansion and provide including disinfection facility.

 
ii. The industry shall operate sewage treatment system to treat the sewage/ domestic

effluent  so  as  to  achieve  the  standards  as  prescribed  by  the  board/under  EP  Act,
1986 and rules made thereunder from time to time whichever is stringent.

 

 Sr.No Parameter Concentration not to exceed(in mg/l except for pH
1. pH 6.5-9.0
2. BOD 30
3. TSS 100

 iii. The sewage shall be treated by using septic tank and soak pit and overflow if any
shall be used on-land for gardening/irrigation.

5. The Applicant shall comply with the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 and as amended, by installing water meters and other provisions
as contained in the said act:

Sr. No. Purpose for water consumed Water consumption quantity
(CMD)

1. Industrial Cooling, spraying in mine pits
or boiler feed 100.00

2. Domestic purpose 30.00

3. Processing whereby water gets polluted
& pollutants are easily biodegradable 400.00

4.
Processing whereby water gets polluted
& pollutants are not easily
biodegradable and are toxic

0.00

5. Gardening 0

6. The  Applicant  shall  provide  Specific  Water  Pollution  control  system  as  per  the
conditions  of  EP  Act,  1986  and  rule  made  there  under  from  time  to  time/
Environmental Clearance.

19

301



KARMAVEER SHANKARRAO KALE SAHAKARI SAKHAR KARKHANA LTD., DISTILLERY DIVISION,
GAUTAMNAGAR./CR/UAN No.MPCB-CONSENT-0000213120/Indus-Id.10245 (25-10-2024 12:46:13 pm)
/QMS.PO6_F02/00

Page 5 of 9

 
SCHEDULE-II

Terms & conditions for compliance of Air Pollution Control:
1. As per your application, you have provided the Air pollution control (APC) system and

erected following stack (s) to observe the following fuel pattern:
Stack
No.

Stack
Attached To

APC
System

Height
in Mtrs. Type of Fuel Quantity

& UoM S% SO2

1 Incineration
Boiler ESP 72

Concentration
spentwash +
Coal

40 MT/Day 0.50 400.00

2. Appropriate  Air  Pollution  Control  (APC)  system shall  be  provided  for  all  the  dust
generating points including fugitive dust from all vulnerable sources, so as to comply
prescribed stack emission and fugitive emission standards.

3. The Applicant shall obtain necessary prior permission for providing additional control
equipment  with  necessary  specifications  and  operation  thereof  or  alteration  or
replacement/alteration well before its life come to an end or erection of new pollution
control equipment.

4. The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (including the change of
any control equipment, other in whole or in part is necessary).

5. The  applicant  shall  operate  and  maintain  above  mentioned  air  pollution  control
system, so as to achieve the level of pollutants to the following standards:
Particulate matter Not to exceed 150 mg/Nm3

6. Storage of raw materials, coal etc. shall be either stored in silos or in covered areas to
prevent dust pollution and other fugitive emissions.

7. The industry shall submit monthly summary report of continuous stack emission and
air quality monitoring and results of manual stack monitoring and manual monitoring
of air quality /fugitive emissions to Regional Office MPCB.

8. The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (including the change of
any control equipment, other in whole or in part is necessary).

9. Industry shall provide Online Continuous Emission Monitoring System (OCEMS) i.e. flow
meter and night vision camera to ensure the Zero Liquid Discharge (ZLD) of spent
wash and OCEMS for Boiler stack for PM parameter.
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SCHEDULE-III

Details of Bank Guarantees:

Sr.
No
.

Consent
(C2E/
C2O

/C2R)

Amt of BG
Imposed

Submission
Period Purpose of BG Compliance

Period
Validity

Date

1 C to R 2500000 15 days/ To be
extended

Towards O & M of
pollution control

systems and
compliance of

consent conditions

31.08.2025 28.02.2026

 

 
If the above Bank Guarantee is not submitted within stipulated period, then 12%
interest will be levied as a penalty as per circular dtd 29/02/2024 No.
BO/MPCB/AS(T)/Circular/B-240229FTS0122

 BG Forfeiture History

Srno. Consent
(C2E/C2O/C2R)

Amount of
BG

imposed
Submission

Period
Purpose

of BG
Amount of

BG
Forfeiture

Reason of
BG

Forfeiture
NA

 BG Return details
Srno. Consent (C2E/C2O/C2R) BG imposed Purpose of BG Amount of BG Returned

NA
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SCHEDULE-IV

General Conditions:
1. The Energy source for lighting purpose shall preferably be LED based
2. The PP shall harvest rainwater from roof tops of the buildings and storm water drains to

recharge  the  ground  water  and  utilize  the  same for  different  industrial  applications  within
the plant

3. Conditions for D.G. Set
a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by

treating the room acoustically.
b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/

acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss
or for meeting the ambient noise standards, whichever is on higher side. A suitable
exhaust muffler with insertion loss of 25 dB (A) shall also be provided. The measurement
of insertion loss will be done at different points at 0.5 meters from acoustic
enclosure/room and then average.

c) Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.

d) Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer.

e) A proper routine and preventive maintenance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use.

f) D.G. Set shall be operated only in case of power failure.
g) The applicant should not cause any nuisance in the surrounding area due to operation of

D.G. Set.
h) The applicant shall comply with the notification of MoEFCC, India on Environment

(Protection) second Amendment Rules vide GSR 371(E) dated 17.05.2002 and its
amendments regarding noise limit for generator sets run with diesel.

4. The applicant shall maintain good housekeeping.
5. The non-hazardous solid waste arising in the factory premises, sweepings, etc. be disposed

of  scientifically  so  as  not  to  cause  any  nuisance  /  pollution.  The  applicant  shall  take
necessary  permissions  from  civic  authorities  for  disposal  of  solid  waste.

6. The  applicant  shall  not  change  or  alter  the  quantity,  quality,  the  rate  of  discharge,
temperature  or  the  mode  of  the  effluent/emissions  or  hazardous  wastes  or  control
equipments provided for without previous written permission of the Board. The industry will
not carry out any activity, for which this consent has not been granted/without prior consent
of the Board.

7. The Board reserves the right to review, amend, suspend, revoke this consent and the same
shall be binding upon you.

8. The industry shall submit quarterly statement in respect of industries obligation towards
consent and pollution control  compliance's duly supported with documentary evidences
(format can downloaded from MPCB official site).

9. The industry shall submit official e-mail address and any change will be duly informed to the
MPCB.

10. The industry  shall  achieve the National  Ambient  Air  Quality  standards  prescribed vide
Government of India, Notification No. B-29016/20/90/PCI-L dated. 18.11.2009 as amended.

11. This  consent  should  not  be  construed  as  exemption  from  obtaining  necessary  NOC/
permission from any other Government authorities.

12. The industry shall ensure replacement of pollution control system or its parts after expiry of
its  expected life  as  defined by  manufacturer  so  as  to  ensure  the  compliance of  standards
and safety of the operation thereof.
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13. You shall operate OCEMS installed for source emission round 'O' clock and transmit data
online to CPCB and MPCB server. You shall also monitor effluent quality, stack emissions and
ambient air quality monthly/quarterly. You shall conduct Dioxin Furan monitoring by third
party NABL Accredited agency once in year and submit report to Sub Regional Officer.

14. You shall ensure collection, and segregation of BMW regularly to treat and dispose Off within
48 hrs from generation.

15. Whenever due to any accident or other unforeseen act or even, such emissions occur or is
apprehended to occur in excess of standards laid down, such information shall be forthwith
Reported  to  Board,  concerned  Police  Station,  office  of  Directorate  of  Health  Services,
Department of Explosives, Inspectorate of Factories and Local Body. In case of failure of
pollution control equipments, the production process connected to it shall be stopped.

16. The  applicant  shall  provide  an  alternate  electric  power  source  sufficient  to  operate  all
pollution control facilities installed to maintain compliance with the terms and conditions of
the  consent.  In  the  absence,  the  applicant  shall  stop,  reduce  or  otherwise,  control
production to abide by terms and conditions of this consent.

17. The industry shall recycle/reprocess/reuse/recover Hazardous Waste as per the provision
contain in the Hazardous and Other Wastes (M & TM) Rules 2016, which can be recycled
/processed /reused /recovered and only waste which has to be incinerated shall  go to
incineration  and  waste  which  can  be  used  for  land  filling  and  cannot  be
recycled/reprocessed etc. should go for that purpose, in order to reduce load on incineration
and landfill site/environment.

18. An inspection book shall be opened and made available to the Board’s officers during their
visit to the applicant.

19. You shall not Rent, Lend, Sell, Transfer or Close Down the facility or otherwise transport the
Bio Medical waste for any other purpose without obtaining prior written permission of the
MPC Board.

20. Separate  drainage  system  shall  be  provided  for  collection  of  trade  and  sewage  effluents.
Terminal manholes shall be provided at the end of the collection system with arrangement
for measuring the flow. No effluent shall be admitted in the pipes/sewers downstream of the
terminal  manholes.  No  effluent  shall  find  its  way  other  than  in  designed  and  provided
collection  system.

21. Neither storm water nor discharge from other premises shall be allowed to mix with the
effluents from the factory.

22. The industry should not cause any nuisance in surrounding area.
23. The industry shall take adequate measures for control of noise levels from its own sources

within the premises so as to maintain ambient air quality standard in respect of noise to less
than 75 dB (A) during day time and 70 dB (A) during night time. Day time is reckoned in
between 6 a.m. and 10 p.m. and night time is reckoned between 10 p.m. and 6 a.m.

24. You shall ensure that fugitive emissions from the activity are controlled so as to maintain
clean and safe environment in and around the facility premises.

25. The applicant shall provide ports in the chimney/(s) and facilities such as ladder, platform
etc. for monitoring the air emissions and the same shall be open for inspection to/and for
use of the Board’s Staff. The chimney(s) vents attached to various sources of emission shall
be designated by numbers such as S-1, S-2, etc. and these shall be painted/ displayed to
facilitate identification.

26. The Board reserves its rights to review plans, specifications or other data relating to plant
setup  for  the  treatment  of  waterworks  for  the  purification  thereof  &  the  system  for  the
disposal  of  sewage  or  trade  effluent  or  in  connection  with  the  grant  of  any  consent
conditions. The Applicant shall obtain prior consent of the Board to take steps to establish
the unit or establish any treatment and disposal system or an extension or addition thereto

27. The  applicant  shall  install  a  separate  meter  showing  the  consumption  of  energy  for
operation  of  domestic  and  industrial  effluent  treatment  plants  and  air  pollution  control
system.  A  register  showing  consumption  of  chemicals  used  for  treatment  shall  be
maintained.
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28. The applicant shall bring minimum 33% of the available open land under green coverage/
plantation. The applicant shall submit a yearly statement by 30th September every year on
available open plot area, number of trees surviving as on 31st March of the year and
number of trees planted by September end.

29. The Board reserves its rights to review plans, specifications or other data relating to plant
setup  for  the  treatment  of  waterworks  for  the  purification  thereof  &  the  system  for  the
disposal  of  sewage  or  trade  effluent  or  in  connection  with  the  grant  of  any  consent
conditions.

30. The firm shall submit to this office, the 30th day of September every year, the Environment
Statement Report for the financial year ending 31st March in the prescribed FORM-V as per
the provisions of Rule 14 of the Environment (Protection) (second Amendment) Rules, 1992.

31. You  should  monitor  effluent  quality,  stack  emissions  and  ambient  air  quality
monthly/quarterly.  You  shall  conduct  Dioxin  Furan  monitoring  by  third  party  NABL
Accredited agency once in every year and submit report to Sub Regional Officer.

32. The Board reserves its rights to vary all or any of the condition in the consent, if due to any
technological improvement or otherwise such variation (including the change of any control
equipment, other in whole or in part is necessary).

33. The applicant shall provide facility for collection of environmental samples and samples of
trade  and  sewage  effluents,  air  emissions  and  hazardous  waste  to  the  Board  staff  at  the
terminal or designated points and shall pay to the Board for the services rendered in this
behalf.

34. You shall obtain necessary prior permission for providing additional control equipment with
necessary specifications and operation thereof or alteration or shall ensure replacement of
pollution  control  system  or  its  parts  after  expiry  of  its  expected  life  as  defined  by
manufacturer so as to ensure the compliance of standards and safety of the operation
thereof.

35. You shall  strictly  comply  with  the  Water  (P&CP)  Act,  1974,  Air  (P&CP)  Act,  1981 and
Environmental  Protection  Act,  1986  and  industry  specific  standard  under  EP  Rules  1986
which  are  available  on  MPCB  website  (www.mpcb.gov.in).

36. You shall  create the Environmental  Cell  by  appointing an Environmental  Engineer  and
Chemist for looking after day-to-day activities related to compliance of CCA.

37. You should comply with the Hazardous and Other Wastes (M & TM) Rules, 2016 , Bio Medical
Waste Management Rules,2016 and submit the Annual Returns as per Rule 6(5) & 20(2) of
Hazardous and Other Wastes (M & TM) Rules, 2016 for the preceding year in Form-IV by
30th June of every year

This certificate is digitally & electronically signed.
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MAHARASHTRA POLLUTION CONTROL BOARD
Tel: 24010706/24010437
Fax: 24023516
Website: http://mpcb.gov.in
Email: cac-cell@mpcb.gov.in

Kalpataru Point, 2nd and
4th floor, Opp. Cine Planet
Cinema, Near Sion Circle,
Sion (E), Mumbai-400022

RED/L.S.I (O53)
No:- Format1.0/CAC/UAN No.MPCB-
CONSENT-0000141837/CR/2211000540

Date: 08/11/2022

To,
Karmaveer Shankarrao Kale Sahakari Sakhar
Karkhana Limited,
Distillery Division (Country Liquor Unit),
Suregaon (109/1), At - Gautamnagar, 
Tal. - Kopargaon, Dist. - Ahmednagar. Your Service is Our Duty

Sub: Renewal  of  Consent  for  manufacturing  of  Country  liquor  with
increased in C.I., under RED category.

Ref: 1. Earlier consent granted vide no. Format1.0/CAC/UAN No.MPCB-
CONSENT-0000089810/CO-2012001391 dated 30.12.2020.

2. Minutes of 6th CAC meeting held on 30.08.2022.

Your application No.MPCB-CONSENT-0000141837 Dated 21.06.2022
For: grant of Consent to Operate under Section 26 of the Water (Prevention & Control of
Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act,
1981 and Authorization under Rule 6 of the Hazardous & Other Wastes (Management &
Transboundary Movement) Rules 2016 is considered and the consent is hereby granted
subject to the following terms and conditions and as detailed in the schedule I, II, III & IV
annexed to this order:

1. The consent to renewal is granted for a period up to 31/08/2025
2. The  capital  investment  of  the  project  is  Rs.20.0084  Crs.  (As  per  C.A

Certificate submitted by industry Existing-Rs.  18.156 + Increase -  Rs.  1.852
Crs.)

3. Consent is valid for the manufacture of:
Sr
No Product Maximum

Quantity UOM

Products
1 Country Liquor 625000 Box/M
2 Hand Sanitizer (by Mixing process) 2000 Lit/Day

  
4. Conditions under Water (P&CP), 1974 Act for discharge of effluent:

Sr No Description Permitted (in
CMD) Standards to Disposal Path

1. Trade effluent 75 As per Schedule-I On land for irrigation
2. Domestic effluent 0 As per Schedule-I Not Applicable
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5. Conditions under Air (P& CP) Act, 1981 for air emissions:

Sr No. Stack No. Description of stack /
source

Number of
Stack

Standards to be
achieved

NA
6. Non-Hazardous Wastes:

Sr
No Type of Waste Quantity UoM Treatment Disposal

1 Broken Glass Bottles,
Glass & Caps 1.0 MT/M REUSED SALE TO AUTHORISED

VENDER
7. Conditions  under  Hazardous & Other  Wastes  (M & T  M)  Rules  2016 for

treatment and disposal of hazardous waste:
Sr No Category No./ Type Quantity UoM Treatment Disposal

NA
  
8. The Board reserves the right to review, amend, suspend, revoke this consent and the

same shall be binding on the industry.
9. This consent should not be construed as exemption from obtaining necessary NOC/

permission from any other Government authorities.
10. This consent is issued pursuant to the decision of the 6th Consent Appraisal Committee

Meeting held on 30.08.2022.
11. Industry shall install online continuous monitoring system as per CPCB guidelines &

data to be transmitted directly from Data Logger to Board server .
12. The applicant shall make an application for renewal of consent 60 days prior to date of

expiry of the consent. (Operate/Renewal)
13. Industry shall  submit/extend Bank Guarantee of Rs. 5 lakh towards compliance of

consent conditions.
. This  consent  is  issued  as  per  communication  letter  dated  03/11/2022  which  is

approved by competent authority of the board.

Received Consent fee of -
Sr.No Amount(Rs.) Transaction/DR.No. Date Transaction Type

1 150000.00 MPCB-DR-12756 24/06/2022 RTGS
2 15000.00 MPCB-DR-13040 08/07/2022 NEFT

 Copy to:

 

1. Regional Officer, MPCB, Nashik and Sub-Regional Officer, MPCB, Ahmednagar
- They are directed to ensure the compliance of the consent conditions.
2. Chief Accounts Officer, MPCB,Sion, Mumbai
3. CC-CAC desk - for record & website updation.
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SCHEDULE-I

Terms & conditions for compliance of Water Pollution Control:
1. A] As per your application, you have segregated trade effluent into weak stream &

strong stream and provided Effluent Treatment Plant (ETP) comprising of:
i) Strong COD/TDS stream of CMD - Treatment system comprising of Primary
(Primary after stmt).
ii) Weak COD/TDS stream of CMD - Treatment system comprising of .

B] The Applicant shall  operate the effluent treatment plant (ETP) to treat the trade
effluent  so  as  to  achieve  the  following  standards  prescribed  by  the  Board  or
under EP Act, 1986 and Rules made there under from time to time, whichever is
stringent:

 

  

Sr.No Parameters Limiting concentration not to exceed in mg/l,
except for pH

(1) pH 6.0 -8.5
(2) BOD (3 days 27°C) 30
(3) COD 250
(4) TSS 100
(5) Oil & Grease 10

2. A] Generation - Nil
B] Treatment - NA
C] Disposal - NA

3. The Board reserves  its  rights  to  review plans,  specifications  or  other  data  relating to
plant setup for the treatment of waterworks for the purification there of & the system
for  the  disposal  of  sewage  or  trade  effluent  or  in  connection  with  the  grant  of  any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or an extension or
addition thereto.

4. The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

5. The Applicant shall comply with the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 and as amended, by installing water meters and other provisions
as contained in the said act:

Sr. No. Purpose for water consumed Water consumption quantity
(CMD)

1. Industrial Cooling, spraying in mine pits
or boiler feed 0.00

2. Domestic purpose 0.00

3. Processing whereby water gets polluted
& pollutants are easily biodegradable 175.00

4.
Processing whereby water gets polluted
& pollutants are not easily
biodegradable and are toxic

0.00
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Sr. No. Purpose for water consumed Water consumption quantity
(CMD)

5. Gardening 0

6. The  Applicant  shall  provide  Specific  Water  Pollution  control  system  as  per  the
conditions  of  EP  Act,  1986  and  rule  made  there  under  from  time  to  time/
Environmental Clearance/ CREP guidelines.

SCHEDULE-II
Terms & conditions for compliance of Air Pollution Control:

Not Applicable
SCHEDULE-III

Details of Bank Guarantees:

Sr.
No
.

Consent
(C2E/
C2O

/C2R)

Amt of BG
Imposed

Submission
Period Purpose of BG Compliance

Period
Validity

Date

1 C to O 500000 15 days

Towards O & M of
pollution control

systems and
compliance of

consent conditions

31.08.2025 28.02.2026

 
 BG Forfeiture History

Srno. Consent
(C2E/C2O/C2R)

Amount of
BG

imposed
Submission

Period
Purpose

of BG
Amount of

BG
Forfeiture

Reason of
BG

Forfeiture
NA

 BG Return details
Srno. Consent (C2E/C2O/C2R) BG imposed Purpose of BG Amount of BG Returned

NA

SCHEDULE-IV
General Conditions:

1. The Energy source for lighting purpose shall preferably be LED based
2. The PP shall harvest rainwater from roof tops of the buildings and storm water drains to

recharge  the  ground  water  and  utilize  the  same for  different  industrial  applications  within
the plant

3. Conditions for D.G. Set
a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by

treating the room acoustically.
b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/

acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss
or for meeting the ambient noise standards, whichever is on higher side. A suitable
exhaust muffler with insertion loss of 25 dB (A) shall also be provided. The measurement
of insertion loss will be done at different points at 0.5 meters from acoustic
enclosure/room and then average.

c) Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.

d) Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer.
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 e) A proper routine and preventive maintenance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use.

f) D.G. Set shall be operated only in case of power failure.
g) The applicant should not cause any nuisance in the surrounding area due to operation of

D.G. Set.
h) The  applicant  shall  comply  with  the  notification  of  MoEFCC,  India  on  Environment

(Protection)  second  Amendment  Rules  vide  GSR  371(E)  dated  17.05.2002  and  its
amendments regarding noise limit for generator sets run with diesel.

4. The applicant shall maintain good housekeeping.
5. The non-hazardous solid waste arising in the factory premises, sweepings, etc. be disposed

of  scientifically  so  as  not  to  cause  any  nuisance  /  pollution.  The  applicant  shall  take
necessary  permissions  from  civic  authorities  for  disposal  of  solid  waste.

6. The  applicant  shall  not  change  or  alter  the  quantity,  quality,  the  rate  of  discharge,
temperature  or  the  mode  of  the  effluent/emissions  or  hazardous  wastes  or  control
equipments provided for without previous written permission of the Board. The industry will
not carry out any activity, for which this consent has not been granted/without prior consent
of the Board.

7. The industry shall ensure that fugitive emissions from the activity are controlled so as to
maintain clean and safe environment in and around the factory premises.

8. The industry shall submit quarterly statement in respect of industries obligation towards
consent and pollution control  compliance's duly supported with documentary evidences
(format can downloaded from MPCB official site).

9. The industry shall submit official e-mail address and any change will be duly informed to the
MPCB.

10. The industry  shall  achieve the National  Ambient  Air  Quality  standards  prescribed vide
Government of India, Notification No. B-29016/20/90/PCI-L dated. 18.11.2009 as amended.

11. The Board reserves its rights to review plans, specifications or other data relating to plant
setup  for  the  treatment  of  waterworks  for  the  purification  thereof  &  the  system  for  the
disposal  of  sewage  or  trade  effluent  or  in  connection  with  the  grant  of  any  consent
conditions. The Applicant shall obtain prior consent of the Board to take steps to establish
the unit or establish any treatment and disposal system or an extension or addition thereto.

12. The industry shall ensure replacement of pollution control system or its parts after expiry of
its  expected life  as  defined by  manufacturer  so  as  to  ensure  the  compliance of  standards
and safety of the operation thereof.

13. The PP shall provide personal protection equipment as per norms of Factory Act
14. Industry  should  monitor  effluent  quality,  stack  emissions  and  ambient  air  quality

monthly/quarterly.
15. Whenever due to any accident or other unforeseen act or even, such emissions occur or is

apprehended to occur in excess of standards laid down, such information shall be forthwith
Reported  to  Board,  concerned  Police  Station,  office  of  Directorate  of  Health  Services,
Department of Explosives, Inspectorate of Factories and Local Body. In case of failure of
pollution control equipments, the production process connected to it shall be stopped.

16. The  applicant  shall  provide  an  alternate  electric  power  source  sufficient  to  operate  all
pollution control facilities installed to maintain compliance with the terms and conditions of
the  consent.  In  the  absence,  the  applicant  shall  stop,  reduce  or  otherwise,  control
production to abide by terms and conditions of this consent.
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17. The  industry  shall  recycle/reprocess/reuse/recover  Hazardous  Waste  as  per  the
provision contain in the Hazardous and Other Wastes (M & TM) Rules 2016, which can
be recycled /processed /reused /recovered and only waste which has to be incinerated
shall  go  to  incineration  and  waste  which  can  be  used  for  land  filling  and  cannot  be
recycled/reprocessed etc.  should go for  that  purpose,  in  order  to  reduce load on
incineration and landfill site/environment.

18. An inspection book shall be opened and made available to the Board’s officers during
their visit to the applicant.

19. Industry shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act, 1981
and Environmental Protection Act, 1986 and industry specific standard under EP Rules
1986 which are available on MPCB website (www.mpcb.gov.in).

20. Separate  drainage  system  shall  be  provided  for  collection  of  trade  and  sewage
effluents. Terminal manholes shall be provided at the end of the collection system with
arrangement for measuring the flow. No effluent shall be admitted in the pipes/sewers
downstream  of  the  terminal  manholes.  No  effluent  shall  find  its  way  other  than  in
designed  and  provided  collection  system.

21. Neither storm water nor discharge from other premises shall be allowed to mix with
the effluents from the factory.

22. The industry should not cause any nuisance in surrounding area.
23. The industry shall take adequate measures for control of noise levels from its own

sources within the premises so as to maintain ambient air quality standard in respect
of noise to less than 75 dB (A) during day time and 70 dB (A) during night time. Day
time is reckoned in between 6 a.m. and 10 p.m. and night time is reckoned between
10 p.m. and 6 a.m.

24. The industry  shall  create  the  Environmental  Cell  by  appointing  an  Environmental
Engineer, Chemist and Agriculture expert for looking after day to day activities related
to Environment and irrigation field where treated effluent is used for irrigation.

25. The applicant shall  provide ports in the chimney/(s)  and facilities such as ladder,
platform  etc.  for  monitoring  the  air  emissions  and  the  same  shall  be  open  for
inspection to/and for use of the Board’s Staff. The chimney(s) vents attached to various
sources of emission shall be designated by numbers such as S-1, S-2, etc. and these
shall be painted/ displayed to facilitate identification.

26. The industry should comply with the Hazardous and Other Wastes (M & TM) Rules,
2016 and submit the Annual Returns as per Rule 6(5) & 20(2) of Hazardous and Other
Wastes (M & TM) Rules, 2016 for the preceding year April to March in Form-IV by 30th
June of every year.

27. The applicant shall install a separate meter showing the consumption of energy for
operation of domestic and industrial effluent treatment plants and air pollution control
system. A register showing consumption of chemicals used for treatment shall  be
maintained.

28. The  applicant  shall  bring  minimum 33% of  the  available  open  land  under  green
coverage/  plantation.  The  applicant  shall  submit  a  yearly  statement  by  30th
September every year on available open plot area, number of trees surviving as on
31st March of the year and number of trees planted by September end.

29. The Board reserves  its  rights  to  review plans,  specifications  or  other  data  relating to
plant setup for the treatment of waterworks for the purification thereof & the system
for  the  disposal  of  sewage  or  trade  effluent  or  in  connection  with  the  grant  of  any
consent  conditions.

 

30

312



KARMAVEER SHANKARRAO KALE SAHAKARI SAKHAR KARKHANA LIMITED,DISTILLERY DIVISION (COUNTRY
LIQUOR UNIT) /CR/UAN No.MPCB-CONSENT-0000141837 (08-11-2022 12:02:28 pm) /QMS.PO6_F02/00 Page 8 of 8

30. The  firm  shall  submit  to  this  office,  the  30th  day  of  September  every  year,  the
Environment  Statement  Report  for  the  financial  year  ending  31st  March  in  the
prescribed FORM-V as per the provisions of Rule 14 of the Environment (Protection)
(second Amendment) Rules, 1992.

31. The Applicant shall obtain necessary prior permission for providing additional control
equipment  with  necessary  specifications  and  operation  thereof  or  alteration  or
replacement/alteration well before its life come to an end or erection of new pollution
control equipment.

32. The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (including the change of
any control equipment, other in whole or in part is necessary).

33. The  applicant  shall  provide  facility  for  collection  of  environmental  samples  and
samples  of  trade  and  sewage  effluents,  air  emissions  and  hazardous  waste  to  the
Board  staff  at  the  terminal  or  designated  points  and  shall  pay  to  the  Board  for  the
services rendered in this behalf.

This certificate is digitally & electronically signed.
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Photographs taken during visit of Joint Committee on dated 19/12/2024 
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pH
Total 

Dissolved 
Solids (TDS)

Total Fixed 
Solids (TFS)

Suspended 
Solids (SS)

Total 
Alkalinity

Ammonical 
Nitrogen

Biochemical 
Oxygen 
Demand 

(BOD)

Chloride

Chemical 
Oxygen 
Demand 

(COD)

Hardness 
(total)

Nitrate 
Nitrogen

Phosphate 
(total)

Sulphate Potassium

Sr. No. Location Name & Address

1 1) K1 Quarry 201 Karkhana Khan 7.6 2260.0 1716.0 29.0 238.0 3.37 4.20 689.79 20.0 812.00 3.92 0.68 301.70 NA

2 2) K2 Quarry of Gut No 202 (Dhanwate Khan) 8.3 1152.0 834.0 92.0 192.0 1.70 10.50 204.94 20.0 780.00 0.70 0.51 91.88 NA

3 3) K3 Pipeline og Gut No 203 old solar pit 4.6 1874.0 1441.0 246.0 606.0 7.76 850.00 179.94 3616.0 870.00 4.37 1.30 303.50 NA

4 4) K4 Sub well Gut No 191 (Cemented) 7.2 24428.0 19370.0 192.0 176.0 3.15 120.00 8597.33 368.0 11000.00 4.45 0.65 2097.00 NA

5 5) K5 Road side drain of Gut No 194 7.6 14974.0 1120.0 95.0 478.0 9.42 180.00 6947.85 656.0 5800.00 ND ND 1143.00 NA

6 6) K6 Open well of Shri. Kisan P. Navale, Gut No. 184, 
Laxmanpur, Tal. Sinnar

7.6 3734.0 NA 23.0 270.0 8.24 4.20 1189.63 20.0 1410.00 3.65 0.90 565.80 NA

7 7) K7 Open well Laxman Kisan Karle, Gut No. 206, 
Kolgaon Mal

7.6 3356.0 2594.0 57.0 340.0 4.84 7.00 789.76 24.0 1380.00 5.38 0.62 715.50 NA

8 8) K8 Open well Somnath Lahanu Ghayal Gut No.173, 
Laxmanpur, Tal. Sinnar

7.6 2762.0 2389.0 42.0 356.0 3.63 6.00 699.78 28.0 1380.00 3.77 0.73 425.60 NA

9 9) K9 Open well of Raju Manohar Mokal, Gut No 210/3, 
Kolgaon Mal

7.7 1672.0 1476.0 26.0 302.0 1.46 3.80 399.88 16.0 780.00 4.87 0.79 280.30 NA

10 10) K10 Open well of Kale SSK Gut No 202, Kolgaon Mal 7.5 1298.0 844.0 77.0 632.0 2.46 19.50 269.92 88.0 236.00 0.59 1.07 117.24 NA

11 11) K11 Open well Dashrath Ramchandra Mokal Gut No 
231, Kolgaon Mal

7.8 980.0 794.0 22.0 266.0 0.80 3.80 201.94 16.0 420.00 5.47 0.56 177.40 NA

Annexure - 6

Indian Standard IS 10500:2012 Drinking Water

6.5-8.5 2000 100 600 400Permissible Limit 30 1000 250 600
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